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(2023) 04 TDSAT CK 0006

In the Telecom Disputes Settlement And Appellate Tribunal

Case No : Telecom Petition No. 44 Of 2021 With Misc Application No. 377 Of 
2021

Vodafone Idea Ltd.gj APPELLANT

Vs

Union Of India RESPONDENT

Date of Decision : 05-04-2023

Acts Referred:

Citation : (2023) 04 TDSAT CK 0006

Hon'ble Judges : Biresh Kumar, Registrar

Bench : Single Bench

Advocate : Manjul Bajpai, Trisha Rai Chaudhary, Bhakti Vardhan Singh

Judgement

Mr. Manjul Bajpai in TP 44 & 46 of 2021 and Ms. Trisha Rai Chaudhary in BP 45 of
2021 for the petitioner and Mr. Bhakti Vardhan Singh for the respondent.

It was submitted on behalf of the petitioner that although they have been
granted time on previous occasions, still their appeal is pending before the CIC,
and thus, the prayer for further extension of time for filing rejoinder. A similar
prayer is made on behalf of the petitioner in TP 45 of 2021 on the same ground.
The payer is vehemently opposed by the learned counsel appearing for the
respondent and it was submitted that the matter is pending for filling of rejoinder
since February 2022.

It was submitted on behalf of petitioner that respondent while filing their reply
have relied on the document, which was not supplied to them, leading to filing of
application under RTI Act, and thus, the consequential appeal, as prayed.

Let the matter be listed on 25/05/2023 under the heard ‘for directions’.

The petitioner may file the rejoinder by the next date fixed in the matter.
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